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P.Nageswara Rao

"es Patitioner/Applicant
And |

1. Union of India,
rep. by its General Manager,
5C Rlys, Sec’'bad,

2. Medical Director,
SC Rly Hospital,
Sec'bad (Lalaguda),

3. Chief Medical Directgr,

- Medical Branch, Rail nilayam,
Sac 'bad .

+» Respondents/Respondents

Counsel far the Applicant : Shri P:P.Vittal

Counsel for the Respondents : Shri J.R.Gopal Rao, SC for Rlys
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.i:iél///// should be reimbursed fully upto a limit of o
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(Order per Hon'ble Shri B.S.Jai Parameshwar, Member (3} ).

Heard Sri P.P.Vital, counsel for the review g titioner
and Sri Krishna Mohan for Sri 3.R.Gopal Rao, standing counsel

for the respondcents.

2 Applicant in the 0.A, has filad this review application
praying for reviewing the judgement dt.24-2-97 passed in the 0.A.

The applicant uwas absent uvhen the 0A was decided.

3. The applicant feels aggrieved by the obsesrvations made

in the end of para-4 and in pazra-7, wvherein it was meant to state
that Circular dt.12=5=95 relied upon by the respondents was pros-
pective and that the applicant cannot claim any benefit by that
circular. Further in para-7 it was observed that the applicant

Vs

o8
is entitled for reimbursement of medicsl expenses to the extent
N

of 50% as per Annexure R-1,

4, Now, during the course of arguménté, the learnéd counsel
for the applicant brought to my notice that the circular dt.
12-9-95 relied upon by the respondents and also the earlier
circular dt.6-7-95, It is submitted that the circular dt.6-7-95
ig applicable to the case of the applicané&gs ha was hospitalised

on 9=7=G5,
SN

N, .

Se Para-1 of circular dt.6-7-55 reads as follouws :i-

" (i)Medical expenses incurred by a retired
railuay employse and his spouss for treat-
ment invoiving an operation of cancer, heart

surgery or renal failure in a recognised

specialised hospitals/Government hospitals
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* rupees one lakh per persons and overall
ceiling of rupees two Lakh, A medical
Board consisting of 3 doqfnrs, 2 of which
should be non-Railway doctors of the rank
of professor of Medical College is the
competent authority to refer such cases
to the reccgniesd specialised hospitals/
Govt. Hospitals., This facility will be
availsble only once in life time and the
limit of rupees one lakh is applicable
for only one operation and not for a
number of operations inveolving smaller
ampuntg,

above
6 - In view of the/paragraph, learned counsel for ths appli-

cant prays that the respondents be directed to reimburse the

- medical expenses in accordance uith the principles enunciatad

by the Hon'ble Supreme Court of India and Jabale-pur Bench of
this Tribunal as detailed in para=7 of the order dt.27-2-97

and 1n accordance with the circular dt.5-7-95,

T In view of the &ove said arquments, the respondents
are directed to tske oote of para=1 of the circular dt,6-7-95
and consider the claim of the applicant for reimbursement of his

medical expenses.

8. Review Application is allowed accordingly., Ne costs.
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